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Uniform code  for  cooperatives 

*1S9. SHRI SURESH KALMADI: Will 
the Minister of AGRICULTURE be pleased 
to state: 
■ (a) whether Government propose to have a 
uniform code and legal rules for the all co-
operatives in the country; and 
' (b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRICUL 
TURE AND COOPERATION IN THE 
MINISTRY OF      AGRICULTURE 
(SHRI JAYANTILAL VIRCHAND-BHAI 
SHAH): (a) and (b) Co-opera, tive Societies" 
is a State Subject. The Stats Governments are 
responsible for the supervision of, and gui-
dance to, the co-operative societies in the 
States. For this purpose, each State 
Government has enacted its own co-operative   
societies   law. 

The Government of India, in the Planning 
Commission, have appointed a Committee to 
assess the existing situation of the co-
operative movement and nature of co-
operative laws, so as to recommend a model 
for co-opera- 

tive law in the country. The Committee 
has prepared a draft Bill, which has 
been circulated to the State Govern 
ments, national-level co-operative so 
cieties, agencies interested in the pro 
motion of co-operative activities and 
individual co-operators. The final draft 
will be prepared by the Committee in 
the light of these comments and the 
same is expected to be submitted to 
the Planning Commission by March, 
1991.   

 

@Previously Unstarred Question    No. 933 transferred from lst January, 1SS1. 


